1215 Written Answers [27 NOV. 1963 ] to Questions 121g
mada. No other schemeg have been | THE MINISTER oF FINANCE
sponsored by the State Government (SHrR T. T. KrIsHNAMACHARI): The

during the Third Plan period so far.

OFFICERs DEPUTED BY THE C.W.P.C. FOR
TRAINING ABROAD

217. Surr NIRANJAN SINGH: Wil
the Minister of IRRIGATION AND POWER
be pleased to state:

(a) how many of the officers who
were deputed for training abroad in
‘the year 1962-63 by the Central Water
and Power Commission have returned
to India; and

(b) where were they irained, the
subjects in which they were trained
and the places where they are em-
ployed after their return?

Tue MINISTER or IRRIGATION

anp POWER (Dgr, K. L. Rao): (a)
Sixteen,
(b) A statement is attached, [See

Appendix XLV, Annexure No, 107.

VisIT oF INDIAN BANANA DELEGATION TO
MippLe East

218. Surt1 N. SRI RAMA REDDY:
Wil] the Minister of INTERNATIONAL
“TRADE be pleased to state whether an
Indian banana delegation recently
visited several countrieg in the Middle
East?

Tue MINISTER
‘TIONAL TRADE
Suan): Yes, Sir.

INTERNA-
MANUBHAI

OF
(Surr

DBCISIONS TAKEN AT THE CONFERENCR
OF INCOME-TAX COMMISSIONERS

219. Surt NIRANJAN SINGH: Will
the Minister of FINANCE be pleased
to state the decisions taken recently
at the conference of Commissioners of
Income-tax held at Delhi recgarding
realization of arrears of tax estimated
at more than Rs. 175 crores and the
«avasion of income-tax?

Conference does not take any deci-
sions. Suggestions were, however,
made at the <Conference of Com-
missioners of Income-tax held re-
cently at Delhi regarding the re-
covery of arrears of tax and check-
ing evasion of income-tax. These
suggestions will be examined by the
Central Board of Revenue and Gov-
ernment in the light of further
reports which will be submitted by
the Commigsioners.
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Y[RULES For AupiT or COMPANIES

220. Sarr V. M. CHORDIA: Will
the Minister of FINANCE be pleased
to state what progress has so far
been made in respect of the proposal
to frame rules for the audit of com-
panies in accordance with the Daftary-
Sastri Committee Report?]
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tL ] English translation.
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+ITHe MINISTER of FINANCE
\BHERI T, T. KRISHNAMACHARI): ‘The
Hon’ble Membey is presumably
referring to the recommendation of
the Daftary-Sastri Committee that
the Council of the Institute of
_Chartereq Accountants should be
“called upon to formulate a code in
regard to the audit of the accounts
of public companies with special
reference to safeguarding the inter-
ests of members of the public who
have put their faith in the board of
directors and contributed to the
share capital. If this is so, the Coun-
cil of the Institute is already seized
of the matter. A sub-Committee of
the Council has since prepared a draft
‘code’ embodying the principles
which should generally be followed
by the auditors in auditing the
accounts of companies. The draft
has Dbeen circulated to the members
of the Council for comments. In the
light of these comments, this code
will be finalised and issued to all
practising membery of the Institute
for their guidance.]
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[ RAJYA SABHA]

to Questions 1218

(%) foger ot ant & sww 77
g7 & fau argqq 39 aeae fagei
H HEONA F & 47 TG G 5 AR

(@) 7 #awy fow faw ada
¥ &g T 7 '

t [AMENDMENT OF RULES RELATING TO
GRANT OF LICENCES FOR PoPPY
CULTIVATION

221, Sur1 V. M. CHORDIA: Will
the Minister of FINANCE be pleased
to State:

(a) the purpose for which the
ruyles relating to the grant of licences
Yor Ppoppy cuitivation were amended
during the last five years; and

(b) the dates on which these am--
epdments were made?]
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+I 1 English translation.



